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jects mamely, Rajghat Canal and
Narmada Sagar projects were pend-

wh ing for clearance in Planning Com-

wh mi§sion as on 31.3.88. For the
mar}}anhat Canal Project, the concur-
cleazfence. of the Govt, of Ut_tar Pradesh
mitte? alignment of the Datia Carrier

cunal ip Uttar Prdesh ig gawaited.

Approval of the Technical Advisory
Committec and Centra] Electricity
CCC Authority to the revised costs esti-
tlf’ mates of the Narmada Sagar Project
;1 ¢ awaited. Planning Commission will
O © in a position to take further
“tion in the matter only after re-

I 2ipt of the above mentioned con-

P urrence/approval,

S1

g danufacturers of shell of Bofors gun
H

D. 1040, SHRI GURUDAS DAS GU-
ay “TA: Will the Minister of DEFENCE
pc 2 pleasedq to state what are the
pv  hames and details of the manufac-
A lurers for the shell of Bofors gum?
th
a; -» THE MINISTER OF STATE IN
xy THE DEPARTMENT OF DEFENCE
iy | PRODUCTION AND SUPPLIES IN
-/ THE MINISTRY OF DEFENCE
/ (SHRI SHIVRAJ PATIL): Thjg in-
*  formation is not available as no order
hag so far beep placed on gny manu-
facturer for the shell of Bofors gun.

Dejure recognition of Israel

1041, SHERI SUBRAMANIAN
SWAMY. Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether India had dejure re-
cognized the State ang Government
of Israel in September 1950,

(b) if so, what are the reasons that
India have neither ap Embassy nor
a consulate in Israel;

(¢) whether Government are aware
of the harassment and delay Israell
citizeng face whey, they seek Indian
visag to visit the relatives in Mahara-
shtra and Kerala; and °*
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(d) whether Government propose
tc streamline the visa procedures for
Israelis who have relatives in India?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI K, NATWAR
SINGH): (a) Yes, Sir,

(b) India has not establisheq dip-
lomatic relations with Israel and has
accordingly not openeq an Embassy
or Consulate in that country,

(c) and (d) Government are not
aware of any harassment or delay in
il grant of visag to Israeli citizens
seeking to visit their relativeg in India,
A special procedure has been derised
for the issue of visas to Israelj citizens
of Indian origin. The policy and pro-
cedure in this regard jg under con-
slent review.

Missions to Mars

1042, SHRI KANHU CHARAN
LENKA: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that Indian
scientists will help the Soviet scien- -
tistg in the ‘Missions to Mars’;

(b) whether there is any possibi-
lity that this joint venture will help
Indig to land to the Mars; and

(¢) if so, by when it will be
1 s

possible? 'y

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND THE MINISTER
OF STATE IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI K, R. NARA-
YANAN): (a) Discussions on the
Indian participation in some of the
experiments for the future Soviet
missiong for the exploration of Mars
by sending unmanned spacecraft are
under way, These discussions are in
a very preliminary stage.

(by There are no plang for an
Indian landing on Mars, ag the ex-
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plorations are unmanned scientific

studies.
(¢) Does not arise.

Fire at Central Ordnance Depot,
Jabalpur

1043. SHRI D, B, CHANDRE
GOWDA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether clear evidence of ter-
rorists have come in light in sabotag-
ing the Central Ordnance Depot, Ja-
balpur on DMarch 23, 1988;

(b) if so, whether any further in-
vestigations have since bee, made to
find out the exact cause of sabotage;
and

(c) by when the committee ap-
pointed by Government to probe
the circumstances will submit its
report and what actioy, Government
propose to take in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRy
SANTOSH MOHAN DEV), (a)
There was no immediate evidence of
sabotage by terrorists,

(b) A Court of Inquiry hag al-
ready beep ordereq to ascertain the
jcause of fire and to go intp other
important aspects of the incident.
Another investigating agency has
also gone into the matter,

(¢) The Inquiry is likely to be
completed during this month and the
report is expected thereafter Fur-
ther action will depend on reporj of
the Court of Inquiry,

Meeting between Indian and Sri
Lankan Prime Minister

1044. SHRI PARVATHANEN] UP-
ENDRA: Will the Minister of EX-
TERNAL AFFAIRS bhe pleased to
state:

(a) whether the Prime Minister of
Sri Lanka visited India in April this
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year and held discussions with the
Prime Minister;

(b) if so, what wag the mature of
discussions held between the twod
Prime Ministets and the decision
takep thereon;

(c) whether Government have
taken exception to the press note is-
sued by the Sri Lankay High Com-
roission in India regarding the me=at-
ing; and

(d) if
therefor?

so, what are the reasons

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI K. NATWAR
SINGH): (a) and (b) The Prime
Minister of Sri Lanka visited India in
April as the leader of the Sri Lankan

delegation to the 1lth session of the
U.N. Commission on Human Settle-
ments, During his stay in Delhi, he
called on Prime Minister, Asg this
wag purely a courtesy call no offi-
cial discussiong were held aFf deci-
sions takeqy opn bilateral matters.

(¢c) and (d) Yes, Sir. Government
were surprised at the unilateral issue
of a press release on informal ex-
changeg during a private courtesy
call on the Prime Minister. Further,
the press release  had quoted our
Prime Minister selectively, out of
context and inaccurately,

Passport to Win Chadha

1045, SHRI GURUDAS DAS
GUPTA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether a temporary paessport
for a limited period had been grant-
cd to Win Chadhy to enable him to
come to Indiag and to appear before
the Joint Committee of Parliament
which was enquiring intc Bofors
deal;



